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In pursuance of clause (3) ofarti,cle 348 of the Constitution of India, the following

translation in English of the Maharashtra Slum Areas (Improvement, Clearanc~ and
Redevelopment) (Amendment) Act, 2011' G\1ah. Act No. XI of 2012); is hereby published

under the authority of the Governor.,," .'
, By order and in the name of the Governor of :\laharashtra,

H. B. PATEL,
Secretary to Government, .

Law and Judiciary Department.

MAHARASHTRA ACT'No. XI,OF 2012.

(First published:, after having received the 'assent of the.
President, in the" Maharashtra Government Gazette ", on the

19th June 2012).

An Act further to amend ,th:eMaharashtra Slum Areas
(Improvement, Clearance and Redevelopment) Act, 1971.

WHEREAS it is expedient further to amend the Maharashtra Sl~
Mah~Areas (Improvement, Clearance and Redevelopment) Act, 1971, for the

XXVI~}purposes herei~after appearin,g; it)s hereby~nacted in the Sixty-
1971.second Y~of the Republic of India~ follows:r:;- ,', -

1. This Act may be called the Maharashtra Slum Areas
(Improvement, Clearance and Redevelopment) (Amendment).Act, 2011.

Short title.
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Amend~ent'~~/In section 2 of the Maharashtra Slum Areas (Improvement,
of se~t~ h2 Clearance and Redevelopment) Act, 1971 (hereinafter referred to asmIltof "the principal Act "),- ,

1971. (1) after clause (a), th~ fi)llowing clause shall be inserted,
namely :-

" (a-a)~'Appellate Authority" means the Appellate Authority
appointed by the State Government under section 35 ; " ;

"(2) after'C'lause ,'(c), the following claUses shall be inserted,
namely :-

" (c-a),"Develoj>er"meansaPeveloRei~ under section3B ;

(c-b) "eligibJ~ s!um.dwelle}"" me@,~a s!~ gV'{ell«:)rw9-..2f1.!!fills
such criteria of eligiblity as may be prescribed, from time to
time, and is declared'so eligible by the Competent Authority;

, -

(c-c) "GrievanceRedressafCommittee"'means tne GBevance
Redressal Committee constituted under section 35 ; " ;

(3) after clause (h-d), the following clause shall be inserted,
namely :- '

"(h-e) "Slum'Rehabilitation Work" means 'the work relating
to demolition of any stru~ture or any part thereof in slum area
or Slum Rehabilitation Ar'ea, and construction of a new building
thereon ;".

Amendment 3. In section3B of the principal Act, after sub-section (4), the
of sectiontoliowing sub-section shall be added, namely :-3B of Mah. - -
XXVIIIof "(5) For the purp~es of this Chapter, the State Government

1971. may register any person or a.I1association of persons, or a partnership
firm registered' under the Partnership Act, 1932 or a company IXof
registered under the Companies Act, 1956, as a Developer in the 1932..

b d " 1 of
prescn e manner" 1956.

Amendm~nt 4. In section 3C of the principal Act, after sub-section (2), the
of sectIon followin g sub-section shall be added namel y '-

3C of Mah. ' ,
XXVIIIof "(3) On the completion of the Slum Rehabilitation Scheme, the

1971. Slum Rehabilitation Area shall cease to be such area.".

Amendm~nt 5. In section 3D of the principal Act, in clause (e),-of sectIOn
3D of Mah. (1) sub-clause (i-a) shall be deleted;

XXVIfJ7~: (2) sub-clause (iii) shall be deleted;
(3) in sub-clause (vii), for paragraph (A), the following shall be

substituted, namely:- '.

"(A) after the words" in respect of any matter which" the words
" the Slum R~habilitation Authority," shall be inserted ;".

Amendm~nt 6. The existing section 3E ofthe principal Act shall be renumbered
ato~e~~ as sub-section (1) thereof ;andafter-'sub-section (1) as so renUmbered,

XXVIIIof the following stlb-section shall be added, namely :-
1971. " (2)' If the tenement is transfe~ed .i)~-the aIlot~~ in -cpntrave~ti()n '

of the provisions of sub-section (1), the Competent Authority shall,
by order, direct the eviction of the person in possession of such

Mah.
XXVIII
of
1971.
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Mah.
XXVIII

of
1977.

tenement in such'manner and within such time as may be specified
in the order, and for the purpose of eviction"the Competent Authority
may use or cause to be ;used 'such force as may be 'necessary :

Provided that, before issuing any order under this sub~section,
,the Competent Authority shall give a reasonable. opportunity to
such person to show cause why he should not be evicted th~refrom.".

, , ' , / 'II ~i " .
"7,, In s~ctionA oithe,principal A~t, to sub-section (1), the ~ollowing Amendment

Exp' lanation shall be added namelv;- ' of section 4, '0 r oJ of Mah.

"Explanation)--For the purposes of clause (b), the expression ~~II of
" buildings" shall not include,~

(a) cessed buildings in the island City of Mumbai as defined ill
clause (7) of section 2 of the Maharasbtra Housing and Area
Development Act, 1976,61" old buildings belonging to the'
Corporation ;

(b). buildings constructed :with permission of'the relevant
authority at any point of time;

(c) any building in an area taken up under the Urban Renewal
Scheme.".

Amendment
of section

(a) in sub-section (1), for the words" to execute any work of 14 of Mah.
" .

I
'

t
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o

ld
" h XXVIII of

improvement m re a iOn to any s um area or any Ul mg m suc 1971.

area or to redevelop any clearance area, it is necessary, that any
land" the words" to execute any work of improvement or to redevelop
any slum area or any structure in such area, it is necessary that
such area, or any land" shall be substituted; .

(b) in the proviso, for'the word" Oollector", wherever it occurs,
the words" Opmpetent Authority" shall be substituted.

9. After section 15 of the principal Act, the following section shall
be inserted, namely :-

8, In section 14 of the principal Act,-

Insertion of
section, 15A
in Mah.
XXVIII of
1971.

"15A, (1) Notwithstanding anything contained in.this Act or any Vesting of

other law for the time being in force, on completion of rehabilitation ~fd under
component of the Slum Rehabilitation Scheme implemented on the Re~~bili-
plot of land belonging to the State Government, the Munitipal tation ,

Corporation, the Municipal Council or the Maharashtra Housing Scheme.
and Area Development Authority, as .the case may be, duly sanctio~ed
by the Slum Rehabilitation Authority, the Chief Executive Officer of
the Slum Rehabilitation Authority, after consultation with the land
owning Authority, shall declare, WitHin thirty'days from...the
completion of the rehabilitation component of the Scheme, by a
notification in ~eOfficial Gazette, that such land shall vest in the
Slum Rehabilitation Authority:

'I1TTT31TO-~o- ~
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Provided that, the provisions of this section shall apply to the
Slum Rehabilitation Scheme situated within the jurisdiction of the
Brihan Mumbai only if, the Slum Rehabilitation Authority has
obtained no objection as envisaged under regulation 33(10) and
clause 2.8 of the Appendix IV appended to the Development Control
Regulations for Brihan Mumbai, 1991.

(2) The State Government, the Municipal Corporation, the
Municipal Council or the Maharashtra Housing and Area

. Bevelopment Authority, as the case may be, shall, in respect of the
, Slum Rehabilitation Scheme under sub-section (1), be entitled to
receive from the Slum Rehabilitation Authority a compensation as
determined under section 17. . .

(3) The Slum Rehabilitation Authority shall recover the amount
of compensation paid by it under sub-section (2), from the Developer
ofthe Slum Rehabilitation Area or from the person in whose favour
it executes the lease of such land.

(4) The Slum Rehabilitation Authority, subject to such terms and
conditions as it may consider expedient for securing the purposes
of this Act, shall lease that part of the land on which rehabilitation
component ofthe Slum Rehabilitation Scheme has been constructed,
to the Co-operative Society of the slum dwellers on thirty years'
lease at such annual lease rent as may be prescribed from time to
time, and such lease shall be renewable for a further period of
thirty years on the same terms and conditions.

(5) The Slum Rehabilitation Authority, subject to such terms and
conditions 'as it may consider expedient for securing the purposes
ofthis Act, shall lease that part orland on which free sale component
of the Slum Rehabilitation Scheme shalll;>e constructed, or is being
constructed, to the Developer of such Scheme or to the Organisation
or Association or Company or Co-operative Society fonned by the
purchasers of such free sale area on thirty years' lease at such
annual lease rent as may be prescribed from time to time, and such
lease shall be renewable for a further period of thirty years on the
same terms and conditions.".

Insertion of 10. After section 33 ofthe principal Act, the following section shall
section 33A be inserted namely'-in Mah. ' .

XXVIII of .
1971.

Procedure
for

allotment of
tenements

to slum
dwellers

not willing
to join the
Scheme or

Project.

"33A. In respect of the slum dwellers, who are in possession or
occupation of the building or structure which is part of the Slum
Rehabilitation Scheme or Slum Re~evelopment Project and who are
held' eligibJe for permanent alternate accommodation by the
Competent Authority and who do not join such Scheme or Project
willingly, the Competent Authority shall,-

(a) ensure that provisi~n for permanent alternate accommo-
dation for an such slum dwellers is made in: the buildings to be
constructed for rehabilitation component of the Scheme or Project;
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(b) communicate ~dlwritir\g'to such slum dwellers that
tenement would be given to them.by,:wayof allotment by drawing
lots on the same basis as communicated by .theDeveloper to
those who have joined the Scheme{)rProject;,

(c) communi'cate to such slum' dwellers .that the transit
tenement of 120 square feet would'be allotted to them on the
amount of rent fIXedbyithe Slutn"Rehabilitation Authority;

, . " , ".

(d) cause the Chief Executive Qfflcer, or any officer designated
by him, to direct the ~"iction of such slum dwellers from the
structure under their occ~pa;tion. and eff~ct demolition of such
structure or any part thereof in such manner and within such
time as may be specified in the order, andfodhe purpose of such
eviction, may use or cause to be used such force as may be
necessary ;

(e) communicate in writIng to such slum dwellers against whom
'action under clause (d) is proposed that, after s~ch action they
shali not be eligible for transit tenement or for the reconstructed
tenement by lots, but, shall be entitled only to what is available
after others have chosen their tenements in the Scheme or Project ;

(j) communicate in writing to such slum dwellers that, if they
do not join till the building permission to the first building of the
Scheme or Project is given, they shaH lose the right to any built-
up tenement, and their tenements shall be taken over by the
Slum Rehabilitation Authority, and used for the purpose of
accommodating other slum dwellers who cannot be accommodated
in-situ, and they shall be entitled to only pitch of about 3 mtrs.x
3.5 mtrs. elsewhere, if and when available, and construction
therein shall have to be done by such slum dwellers on their
own.".

11. In section 35 of the principal Act,- Amendment
of section

(a) in sub-section (1), for the word" Administrator" the words ~ilra~.
" Appellate Authority who shall be a person holding a post not below 1971. 0

the rank of Additional Collector, to be notified by the State
Government, " shall be substituted;

(b) after sub-section (1), the following sub-section shall be insetted,
namely:- '

"(1A) Any person,-

(a) aggrieved by any notice, order or directions issued or
given by the Appellate Authority under sub-section (1), within
a period of thirty days from the d!lte of issue of such notice,
order or direction;

(b) for the purpose of resolving dispute in relation to matters
about eligibility of slum dweller, eligible slum dweller being
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denied tenement, developer not undertaking and completing
the project as per the permission and approval so also within
the stipulated time frame, transit accommodation being
unavailable or not provided and likewise,

may file an appeal before the Grievance Redressal Committee
constituted by the State ,Government, by notification in the Official
Gazette, for such areaandcon~isting of the Chairperson and such
number of members as the Government may deem fit. The

,qualifications of the Chairphrson and the members of the
Committee and the procedure to be followed for transacting its
business shall be such as may be prescribed.";

(c) in sub-section (5), for the word" Administrator" the words
"the Grievance Redressal Committee" shall be substituted.

Amendment 12. In section 42 of the principal Act, for the words" Administrator,
4~f fe~~°h. Competent Authority" the words "Appellate Authority, Competent
dvln of Authority, Grievance Redressal Committee" shall be substituted.

1971.
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